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MR. DEPUTY SPEAKER 
question is : 

The THE MINISTER OF STATE IN THE 

"That the Bill to amend the Inter
natiooc;l Airports Authority Act, 1971. 
as passed by Rajya Sabha, be taken into 
consideration. U 

Tbe motion was adopted. 

MR. DEPUTY SPEAKER: Now, we 
well take up clause-by· clause consideration. 

The question is : 

"That Clauses 2 to 4 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 4 were added to the Bill. 

MR. DEPUTY SPEAKER : The 
questiop is : 

"That Clause 1, the Enacting 
Formula and the Title stand part of the 
Bill." 

The motion was adopted. 

CJause 1, the Euacting Formula and 
Title were added to the Bill. 

SHRJ JAGDISH TYTLER: I beg to 
move: 

"That the Bill be passed". 

MR. DEPUTY SPEAKER The 
question is : 

"That the Bill be passed." 

The motion was adopted. 

17.41 hrs. 

DELEGATED LEGISLATION PROVI
SIONS (AMENDMENT) BILL 

As passed by Rajya Sabba 

[EnglisltJ 

MR. 'DEPU'TY SPEAKER : Now, we 
JO to'itell1 No. 18. $bri JJJlardW8J. 

MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : -I beg to 
move: 

"That the Bill to amend certain 
Acts to implement the recommendations 
of th~ Committee on Subordinate Legis
lation regarding publication and laying 
of rules and other delegated legislation 
and certain other matters, as passed by 
Rajya Sabha, be taken into conside
ration." 

Sir, hone Members are aware of the 
recommendations of the committees of the 
Houses on Subordinate Legislation with 
regard to provisions providing for delegated 
legislation. Some of the Acts passsd by 
Parliament in the past which provide for the 
making of rules, regulations and other forms 
of subordinate legislation, are not in conso
nance with these r~commendations. Either 
they do not contain a provision for the 
laying of such rules, regulations or other 
forms of subordinate legislation before the 
Hou~es of P:!rliament or they do not 
expressly provide for the publication of the 
same and yet some contain provisions for 
laying on lines which are different from the 
latest formula on the subject as approved by 
the Committees on Subordio'ate Legislation. 
The CommiHees have, from time to \ime, 
been deprecating t he delay in impJerrieoting 
their recommendations and have been 
emphasing that the administrative Ministries 
concerned with different enactments should 
take necessary steps for amending the same 
suitably in conformity with their recommen
dations. In the past9 when some Bills for 
amending individual Acts for implementing 
the recnmmendations of the Committees 
came ur for consideration, suggestions were 
made by the members that it would be bt:ttet 
to bring forward a comprehensive legislation 
covering various enactments which require 
similar enactments. A Bin to this effect 
covering 50 Acts had already been passed 
by Parliament in 1983. The Bill which is 
now before the House is the second one and 
is the result of the efforts made by my 
Ministry in this direction. 

The Committee on Subordinate Legisla
tion (Seventh Lok Sabha) has recommended 
that the provision which is, at present. 
~ontajned in sub-rule (6) of f\lJe 39 pf th 
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Conduct of Election ·R u\es, \ <)61. should be 
incorporated in the Act itself. The sub-rule 
Drovides for cancellation of ballet p.\per 
issued to an eJector in cases he refuses to 
adopt the procedure prescribed under rule. 
The present opportunity is being availed of 
to implement this recommendation also. 

The Bill covers 92 enactments specified 
in the Scheduled thereto. Nearly t 15 enact
ments remain to be amended on similar lines. 
The matter has been taken up with the 
administrative Ministries concerned and 
efforts are being made by my Ministry to 
cover. as expeditiously as possible, the 
remainding enactments. 

MR. DEPUTY SPEAKER 
moved: 

Motion 

"That the Bill to amend certain 
Acts to implement the' recommendations 
of the Committees on Subordinate 
Legislation regarding publication and 
laying of rules and other delegated 
legislation and certain other matters, as 
passed by Rajya Sabha, be taken into 
consideration. " 

MR. DEPUTY SPEAKER: Shri Suresh 
Kurup to initiate the discussion. 

~HRI SURESH KURUP (Kottayam): 
Respected Deputy Speaker, SiTt this is a BiB 
brought on the recommendations of the 
Committees on Subordlnate Legislation. We 
wanted that a Bill be brought before Parlia
ment and accordingly, 92 enactments are 
being amended under this one Bill. 

I would like to raise one point and that 
is, in clause 31 of the Bill, as the Minister 
bas mentioned, the Representation of the 
People Act, 195] is sought to be amended, 
I do not know whether the Subordinate 
Legislation Committee has recommended f,.)! 

this thing. If so, wlHlt power the Committee 
on Subordinate Legislation has? It does not 
come under the purview of that Committee 
to recommended or frame such a thing, How 
the Minister moves this amendment amiost 
lot of amendments ? About 92 Acts are 
being amended. This is brought with this 
also. A separate Bin should have been 
brought by the Government amending 'he 
Represepiation of PeopJe Act. 

Here another Section 132A is added to 
the Representation of People Act. Once 
again I reiterate that this does not come' 
under the purview of the Committee on 
Subordinate Legislation and it is completely 
wrong that this amendment is brought in this 
Bill. It is mainly intended for implementing 
the recommendation of the Subordi nate 
Legislation Committee for framing rules. 
That is my main objection. 

Regarding subordinate legislation, the 
present procedure is that the rules once 
framed are published in the Gazette and 
nobody knows about these rules. My point 
is this rule should be published at least 
through newspapers. Daily these rules are 
beil18 laid on the Table of the House and 
nobOdy knows what rules are laid. We have 
got very efficient Secretariat and they should 
be entrusted with the job that the rules that 
are framed should be informed to the 
Members. At least we should know about 
them. ~ 

I want' to add one more point. There 
should be specific provision that this delega
kd legislation will be cc.mpleled within a 
specific period. Once a Bill is passed, the 
rules and other provisions should be framed 
within a specific period say, two months, 
three months or 5 months. It should not 
be extended. Undue delay should be avoided. 
That is my point. 

These are the only few things 1 want to 
mention in connection with this Bill. 

Once again I would like to say that Item 
3 \ of the Scbedule of this "'Bin, the l)tesent 
amendment of the Representation of Peoples 
Act, does not come under the purview of 
this Bill. 

SHRI HAROOBHAI MEHTA 
(Ahmedabad) : Mr. Deputy Speaker, I rise 
to welcome the Bill. It is a cardinal 
principle of delegated legislatinn that 
Parliament must retain the control over 
subordinate legislation. Normally, ,it is the 
Parliament which should exerch.e the sovereign 
power of making laws. However, in view 
of the exigencies of the modern times, the 
procedure of delegated legislation bas been 
evolved. There, however, it has been 
specificaJly insjs~ed always that two types of 
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controls should exist on delegatc:d legislation. 
ODe is the Parliamentary control and the 
other is the judicial control. Parliamentary 
control is exercised in two W1YS: one. at 
the stage of passing the Bill when 
Parliament tries to ensur.! that there is no 
excessive delegation attempted through the 
Bill; and sl.!condly, even after the delegated 
legislations is made. Parliam~nt continues 
to r\!tain its control in order to ensure two 
things: one, that the subordinate legislative 
authority, that is, the Governm~nt, or 
whichever authority it is, not exceeded the 
power granted by the Parliament through the 
Act concerned; and secondly, the rules that 
are made by the delegated authority do not 
violate the Act concerned or the Con~titution. 
The Committee on Subordinate Legislation 
of the Seventh Lok Sabha has rightly 
recommended that such provisions to 
strengthen retention of Parliamentary control 
over subordinate legislation should be enacted 
in the various Acts. 

}\{y learnej friend, Sbri Suresh Kurup, 
has tried to raise a very important point, 
that is, that the recommendation reg:uding 
tbe provision contained in item 31 of the 
Schedule of the Bill (proposed section 13 2A) 
is beyond the purview of the Committee on 
Subordinate Legislation since what has been 
proposed does not pertain to rules. I \'dsh 
my learned friend had gone through the 
recommendation before raising this point in 
the House. In fact, such a provision was 
in the Jules, but the Comnlittee pointed out 
that this penaJ provision could not be made 
through rules. ]t is not for the delegate 
authorities to make penal rules. It is 
important principle of subordinate legislation 
that penalty cannot be provided by rules 
unless the Act specifically authorists. In 
the present case, the rules intended to provide 
f()f pen:1lty, and it was rightly pointly 
out by the Committee on Subordinate 
Legislation that such a provision should be 
made in the Act itself. It is very well 
within the run'jew of the CODlmittee on 
Subordinate l ~g~~Iation to say that such 
a provision should not be in the rules, but 
should be in the Act. Following that 
recommendation, the Government bas 
brought forward this proposal through this 
Bill to ensure that the provision is made in 
the Act itself rather than in the rules. I 
hope, my learned friend, Shri Suresh Kurup, 

will now agree that this recommendation 
cannot be said to be beyond the purview of 
the Committee on Subordinate Legislation. 
Ult:mate]y, this is a Bill in order to ensure 
that Parliament continues to retain its power 
on subordinate legislation. Therefore, 
provisions have been made in several Acts. 

w~ flnJ thr...:~ typ..!s of provi:,ions here. 
On;; is regarding the rules made by the 
Stat~ Government. There it has been 
proposed that the rules should be placed 
before the State Legislature as soon as may 
be after they are nlade, and it is for the 
State Legislature to exercise control over the 
rules made by the State Government. So 
far as Parliament is concerned, a more 
exhaustive provision has been made; the 
ruks should be placej b~fore the Parliament 
for 30 day~ during the specified period. Of 
course, Parliament has the power to modify 
them. 

The third is, whenever orders in the 
nature of delegated legislation ar-:! to be 
made by the Government, they should be 
made by means of publication through the 
01uciaI Gazette. Take, for example, item 
3 of the Schednle of the Bill; there, it is 
aid : 

"Section 59 shaH be renumbered as 
sub-section (1) thereof, and-

(a) in sub-section 0) as so 
renumbered, after the wotds "The 
State Government may", the words 
··by notification in the Official 
Gaz~tte" shall be inserted;" 

That is, whenever such an order is to be 
made by the State Government or the 
Central Government it should be 'by 
notification in the Official Gazette'. This 
is also a very vital principle. After all, 
everybody is presulll~d to know law; nobody 
can plead ignorance of law as a defence. 
\VI'en \\e f'rt!~uOle every citizen to be 
knowing law, it is but natural that it should 
be the obligation of the Government to 
make publi;:ation of the law before it is 
sought to be implemented or enforced 
against an)' body. 

The Subordinate Legislation Committee 
has therefore rightly insisted and the 
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Government has rightly proposed that such 
orders should be made by notification in 
the officUiI gazette. 

My learned friends wanted some 
newspapers also to carry the publication of 
these rules. That is not practicable. In 
law also it is accepted that the firm and 
stable place of publication is the gazette. 
Every lawyer, every citizen will go for a 
gazette in order to find out whether 
some delegated legislation or some rules 
have been published or not. You 
cannot be sure whether it will be published 
in one newspaper or the other and that 
would not be practicable also. 

In fact, even the newspaper coverage is 
not hundred percent. It is estimated that 
not more than 30% of the people in India 
are able to read from newspapers or hear 
the news. Therefore~ the gazette has been 
accepted universally in law as the correct 
place of publication, so that the responsibility 
can be fixed on the ci tizens to have known 
tbe Jaw on account of the publication in the 
gazette. Therefore, gazette publication has 
been provided and not the newspaper 
publication. It is all right that local rules 
may be published in the newspapers like 
the Municipal Rules. There the question 
is wbether it should be published in two or 
one newspapers, whatever the case may be 
depending on tlle provisions. Therefore, 
there is nothing wrong in providing here 
tha.t publication will be in the official gazette 
only. 

Another important thing is that now we 
provided tbat there should be publication in 
the official gazette, the Government cannot 
PQS orders of such nature giving it publicity 
in tbe official gazette. 

The learned Law Minister has stated 
that there are stin about 115 Acts remain 
to be amended. I am sure that he will 
aaree that this is not a happy position. 
When the Committee on Subordinate 
Leaislation wanted these Acts to be 
amended, we must have acted more promptly, 
I wisb, therefore, that tbe Government will 
expedite amending the other Acts also. 

May I sugest tbat it shall not be 
poaib Ie for tbe Government to consider 

Provisions (.4.mdl.) Bill 

making a provision in the General· clauses 
Act so as to cover all the Acts '1 The 
General clauses Act contains a provision 
that whenever it is stated that· some rules 
will be made by previous publication, it 
means that tbe draft rules will be publisbed, 
objections would he united and heard and 
thereafter the rules will be finalised. Could 
we also not think of adopting some such 
formula to be enacted in tbe General 
clauses Act itself that wherever any 
subordinate authority is empowered to make 
rules under a Central Act, then it will be 
necessary for the authority to lay these 
rutes before the House in the manner 
propose) here ? 

I, therefore, suggest that this course 
might be simpler. Thit might be adopted 
in future. I would request that the 
Government may expedite proposing 
amendments to the remaining Acts also so 
that the recommendations of the Comluittee 
on Subordinate Legislation are fully and 
promptly implemented. 

With these observations Sir, I welcome 
the Bill. 

SHRI V. S. KRISHNA IYER 
(Bangalore South) : MF. Deputy Speaker 
Sir. This Bill is based on the recommenda
tion of the Committee on Subordinate 
Legislation. I welcome the Bill, no doubt. 

In 1983, a comprehensive bill was 
brought forward. 

SHRI MOOL CHAND DAGA (Pati) : 
I t is not a mere Bill that could be passed in 
five minutes. I am telling . this because I 
myself have given this Report. You can 
extend the time. You have already fixed 
one hour for this Bill. 

MR. DEPUTY SPEAKER: We are not 
following strictly everything. Are you 
following the time limit when we allow two 
Lours to other Bills? We don"t stop there, 
we extend it to four hours and like that. 
Shri Krishna Iyer, Please continue. 

SHRI V. S. KRISHNA lYER: In 
1983, S3 Acts were brought under one 
Bill. Now you have broulbt 92. You say 
that .there are still lIS Acts yet to be 
brought under the Act. 
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It is really surprising. You have stat¢d 
in your statement that th'~y have asked 
sev~ra1 t4inistries to forward the Acts. It 
is really surprising. Can9 t you lay your 
band and get all those Acts? By toruorro'N, 
if you mind, yoa can get th.!m. H\,)w many 
Acts are there 1 I ~ it difficult to get the 
Acts? It is there in the ParliamJnt 
Library. A )aym'ln can get It. h it 
difficult for the La,v Ministry to gd it? I 
am really surprised at the reply of the 
Minister. They could ha ve brought a 
comprehensive Bill including all tbe Acts 
which require amendment. 

18.00 hrs. 

So far as Ule amendment is concerned, 
as I said, I welcome it. There is one point 
which has been made by the previous two 
speakers and that is with regard to the 
publication. In the olden days Gazette was 
acceptable to everybody and there were not 
many newspapers. Now you have got 
newspapers even in the villages. What I 
would suggest is that even though it is not 
possible to pub:ish all the notifications or 
the rules in all the newspapers, such of the 
rules and notifications that affect the people 
should be published in the newspaper. 
Publication of certain notifications are 
obligatory like the building oye-Iaws or 
objections called under the Motor Vehicles 
Act. Tbere it is obligatory. I suggest that 
such of the notifications or rules which 
affect tbe public shall be published in the 
newspapers. For that necessary amendment 
must be made. 

Another point I would like to bring to 
your notice is: I have served in the 
Committ~ on Subordinate Legislation not 
here but in the Karnataka legislature. There 
were many occasions wben we have amended 
the rules framed by the Executive. This 
Committee on Subordinate Legislation bas a 
very heavy responsibility. This House 
has. reposed confidence in that body so that 
that body can function very effoctivdy. Th~t 
body, that is, the Committee on Subordin.!te 
Leaislation scrutinises every rule that is 
placed before the House. As already said by 
my friend, Mr kurup, we get notifications 
and rules one after another placed before 
the Hou~ and in one second so many 
Dotifications and rules are placed. What 

1 happeu after that 1 Of course. that. becomes 

the law because it is a delegated la'.v. So it 
becomes the low. But even the Member of 
Parliam~nt are not supplied with copies of 
the notifications or the rules. I am really 10-

surprised. Whereas in the State legislature, 
whenever a rule is placed on the Table of 
the House, a copy of it is sent 'to the 
Memb.!f5. In the P.lrliament 1 am surprised
fJr the part one yeJr I have been 
observing -copies of ti.l;! rules wh~~b are 
placed on the Table of the House-of 
course, I can understand if it is a bulky 
book because it involves costs-and even 
simple notifications and important 
notifications are not sent to the Members 
of Parliament. So I support the point made 
by Mr Kurup and I insi st and here I 
request the hon. Speaker to direct the 
Parliament Secretariat to see that the rule 
copies and the notification copies whenever 
they are placed on the Table of the House 
are sent to the Members. 

Finally, another point. There is another 
an.Jmaly which I am sure the Law Minister 
must be aware of. Why do they place it 
before the House ? Simply because once 
placed, they are deemed to have been 
accepted and if any Member wants a 
discussion on the rules, he can raise a 
discussion under the Rul~s of -Procedure. 
But if the rules made by the executive and 
scrutinised by the Subordinate Legislation 
Committee are to be amended, this House 
has no power to modify it unless th~ other 
House also agrees. Am I correct, Sir, tbat 
unless both the Houses agree, th ese rules can 
be moditkd. I think this is a paculiar lacuna 
because We cannot sit on a joint ses sion. 
Unless both the Houses agree, this rule 
cannot be amended, So I would request the 
Law Minister through you to ponder over 
this question and find a remedy. Though 
such a contingency has not arisen all tbese 
years. but it is possible and it may arise at 
any time. I would request the hon. Minister 
to ponder over it' and if necessary, to brins 
:In a '11 !:1dment to the C',)ostitution. 

With these words I once again request that 
important notifications should be published 
in t he local newspapers, in the language 
newspapers and to thIS, I am sure, the hone 
Minister will agree and be will take steps 
that the relllaioing Acts also are brouiht 
under one umbrella. 
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SHRI MOOL CdAND DAGA (Pali) : 
Sir. I am tIle Chlirma, of th~ C()m:nitt~e 
~n Sab':>rdinlte Legislation and I have been 
rep!:lL:jly req'D')tin~ til! G'Jvernment to 
fram~ C!rtl:rt fule., w:thin limited time. 
It is not t!1e first re:;Jmmend'ltion. I have 
been repeatedly t.!lIing them aod called all 
the Secretari~s and told them plainly fhat 
they mu"t fr.)m~ tL~ r .lIes and it must be 
publi3hed in the Gaz~tte within three months 
and if there are obje-ctions and suggestions 
then they can take six months. 

Sir, if you see ccrtaia Reports you will 
find they have taken e i3ht years in below. 
The hone t\1inister is n('t prepared to say 
how many Acts are still there where the 
rules have not been fl amed .. 

Sir, the Parliament does not abdkate 
its right or delegat~ itS power. Jt only asks 
the subordinate otIicer:) to frame rules and 
regulations within the four corners of the 
Act. So, when we say PdrJiamen[ adicates 
or delegates its power, that is not correct. 
We only ask them to frame rules and 
regulations, bye-laws and notifications. What 
IS happening today! We generally put some 
principles in the Act and leave everything to 
the agencies and they lD .l.ke encroachments 
on ths rights of Parliament. It is the duty of 
the C"mmitt~e on S'Jbordinate Legislltion to 
safeguard. Wr; have g)t Rub 34 but W~ 

seldom raise obj:ction to whatever is 
suggested. As Chairman of t:le Committee 
on Subordinate Legislation my suggestion iii 
whenever you pass a Bill or introduce a BIll 
aloDg with the Bill you must introduce th;! 
rules so that we know how this Bill will be 
implemented because generally speaking 
after the Bill is passed the rule; are framed 
after six months or even later. In States they 
take two-three years. Most of the hone 
Members of this House may not be knowing 
what are the rules passed by the Railways 
Department regarding reservation. They may 
not be knowing because these ru1es were 
Dot published in draft form. So, the rules 
an:! rcguLltlon'; ~hou;d be publisht:d in 
drd.ft form first so that people who are 
affected thereby can raise objections and give 
their suggestions. What is happening today! 
There are certain rules which are meant for 
farmers. weaker sections and agriculturists 
but tbey have not been puhlished in tbe 
locaJ newspaper in tbe local language. So, 
these peopJe do Dot know what are tbe rules. 

beiegatcJ tegis/ci !._In· 4J~ 
Provi~'ion6 (,4mdl.) .B. JJ 

Today the hon. Minister at the fag end 
of the day wolnts that this Bill be passed. But 
he will not admit that there are about 90 
Acts for which rules have not been framed. 

. Still there are about 450 Acts or so. This ii 
wh3t tney say. Sir, can they tell us bow 
many Acts which have been passed by "he 
Parliament but have not come into for ce 
yet? Tile hOil. \{:ni5t'.:r c~n a~ ku')t sa,! that 
there are so many number of Acts wh ich 
h:!ve b.!en passed by P.uliament but have 
not yet come into force. 

Then, my second point is how many 
Acts are there for which you have laid down 
some procedure of rules and regulations '1 
Of course, we find that some rules have been 
laid down for SOlne. But what about the 
regulations '1 What about the notifications '1 
\Vhat about the byelaws? There are certain 
undertaking like Electricity Boards. They 
pass regulations under SOine particular Act. 
But we are not in a position to do anything 
about it saying ·'oh, they have not been laid 
on the Table of the House and they have not 
been published and, therefore, we cannot 
examine tnemH

• Most of the regulations are 
passed by executive authority and I can tell 
you that we have been r\!peatedly requesting 
to frame the rules and regulations but they 
did not accede to our request. The 
Parliamentary Committee submitted its 
report to the Hou!ie and the whole House 
knows about it. The reports were submitted 
in the Second Lok Sabha, Fifth Lok Sabha 
and in the Seventh Lok Sabha respectively. 
I have been repeatedly requesting the Law 
Dep3nm~nt to frame the rules and regulations. 
But they have not yet done it. Today, 
Mr. Deputy-Speaker, Sir, you please verify 
how many Acts are still there which do not 
comply with this procedure. What are those 
laws for which they have forgotten to lay 
down tbe rules? What about the regulations? 
What about the Notifications? What about 
the scheme? Yesterday, I was talkillg about 
scheme? What has happened to that? That 
W.:lS n,,·gar.Hng the DTC Act. It was not a 
statutory scheme. One employee drew 
Rs. 3,000 as medical reimbursement per 
month. The anomaly here is that it was not 
a statutory Act. So, these people make 
their own! scbeme and these people issue 
their own notifications. We, the bon. 
Members of this House, bardly any time 
to 'so through each· paper of the' Gazette. 
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We do not know when the rules have been 
published. As the Chairman of the 
Su&ordinate Legislation I told the Law 
Secretary that certain actions should be 
taken in this regard. So, Sir, I request 
through you, through the Minister of 
Parliamentary Affairs, through the Law 
Minister to see that the regulations are 
framed and laid on the Table of the lIouse. 
I am glad that the Law Ministry has come 
forward with this Bill at least now. They 
may take some time, say six months to do 
this. But you should see that those 
regulations are framed and laid on the Table 
of the House positively. 

SHRI H. R. BHARD\VAJ Mr. 
Deputy Speaker, Sir, I am grateful to Dagaji 
who has been exhorting a1l the Departments, 
as Chairman of the Committee 00 Subor
dinate Legislation, to frame their rules, to 
place them before the House and if they 
have not Hstened to such a strong voice, I 
would request all the hon. Members and the 
Ministers to listen to them and complete the 
formalities. But Dagaji is right ..... . 

SHRI MOOL CHAND DAGA: It is 
not Dagaji alone, but the whole House has 
the right ... 

MR. DEPUTY SPEAKER Dagaji 
represents the whole House. 

(Interruptions) 

SHRI H. R. BHARDWAJ : If you are 
aHergic to listen to me, that is a different 
tbing. I am saying so because you were the 
Chairman of the Committee and laIn 
reminding the House that it is the Chairman 
of the Committee on Subordinate Legislation 
who has been exhorting al1 the administra
tive Ministries. It is not a question of the 
Law Ministry. Law Ministry is only taking 
up the old acts which were passed much 
before. We are now compiling lists of the 
old Acts. So far as the present Acts are 
concerned, the Administrative Ministries 
have to conlpl) with the directives of the 
Subordinate Legislation Committee because 
at this moment the directives are before 
them. Whenever they bring tbis type of 
rules, they should place it before the House. 
That is the job of the Administrative 
Minis tries. Pursuant to the directives of the 

~OJDmitte, we 9avc ~ompiled ~ list of 69 

Acts earlier and after that we have brought 
now a second batch of 92 Acts. Wf! have 
done a commendable job. With these 69 
plus 92 Acts, we have so far covered more 
than half way "and now about 115 or so 
remain. Here als09 I can bring it up 
tomorrow, but Hu Administrative Ministries 
are not clearing them. So, the fault does not 
lie with the L~w Ministry or with me. 

SHRI C. JANGA REDDY : It is the 
fault of the Government and you shou.ld 
accept the responsibility. 

SHRI H .R. BHARDWAJ: If you canno, 
perceive the argu:neat which I am makings 
you should not fluke any comment. I t it 
very easy to say something than to under
stand it. This is the job of the Adminis
trative Departments. Unless they send their 
papers to us, we cannot place them before 
the House. The difficulty is that the 
Ministries concerned must understand tbe 
directives of the Committee because the 
Committee functions under the authority of 
the House. If the other Ministries send 
them a~ quickly at) possibly, it do~s not take 
any time for nle to process them, along
with this batch of 92 Bills. I am still 
pursuing all the Ministries myself and see 
that the rest of the Bills, about 50 or so are 
listed in a third batch and I will bring it 
before the H.)u)e in the next Session of the 
Parliament. If a per50ns works and does 
his job, you d.) not commend him. If the 
other Ministries do not work, why should I 
accept the blame? The fault should lie 
where it belong') actually. 

Th;! probl~:n i~ this. I cannot toach 
these Bills unle:;s the Administrative 
l\1inistry sends them to us. Today, I have 
brought 92 Bills. This is a significant task. 
We have pursued the matter with tbe 
Ministries. Therefore, I agree with tbe 
Committee's directives that rules should be 
framed immediately because rules are not 
s~methiog other than the law. They are 
themselves the law. Therefore if rules are 
not framed, the major part of the law, ; .e. 
the spirit behind the law remains unfulfilled 
So, rules must ~e framed simultaneously if 
possible. Otherwise they should be framed 
with maximum speed and minimum delay. 

Therefore, Sir, this Bill is only a 
fulfilment of the 4ir~tives Qf tbe COUHni\lC9 
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00 Subordinate Legislation and when I 
bring such batches of B ills, the House should 
welcome it because I am doing n1Y' job. 
Therefore, there should not be any contro
versy on tb is. Shri Daga said that we 
should try to see that rules are not only 
framed quickly, but they shou1d be brought 
to the notice of the Members of the House, 
concerned Departments and the public. So, 
a system should be evolved to fulfil the 
directives of the Subordinate Legislation 
Committee. I commend that this Bill be 
passed without any controversy. 

MR. DEPUfY SPEAKER : The 
question is : 

C'Tbat the Bill to amend certain 
Acts to implement the recommend a tions 
or the Committes on Subordinate Legis
lation regarding publica~i.on and laying 
of rules and other delegated legislation 
and certain other matters~ as passed by 
Rajya Sabha. be taken into considera
tion." 

The mOlion was adopted. 

MR. DEPUTY SPEAKER: The House 
will DOW take up c1au~ by clause considera
tion of tbe Bill. The question is : 

"That clause 2 stand part of tbe 
Bill." 

The motion was adopted. 

ClaMe 2 was added to the Bill. 

The Sclledule 

AIaeIMI.eat •• de ': 
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MR.. DEPUTY SpeAKER: The que,-.
lion is : 

"That Schedu1ed, as amended, 
stand part of the Bill." 

The motion was adopted. 

The Scbrdule. as ame_eel, •• d. 
to the BUL " 

MR. DEPUTY SPEAKER: The ques
tion is : 

"That Clause I, Enacting Formula 
and the Title stand part of the lJill." 

The Motion was adopted. 

Clause 1, Enacting Formula and the 
Title "ere added to tbe Bill. 

MR. DEPUTY SPEAKER: Now tbe 
Minister. 

SHR] H. R. BHARDWAJ: I bee to 
move: 

"That the Bill, as amended, be 
passed." 

PROF. N. G. RANOA: I have just one 
word to say, to congratulate ourselves, i.e. 
tbe House, and the Speaker for haviDO 
found a very good champion of the rights g 
the House and..of the public ~n our friend 
Mr. Mo,,) Chand Daga Ji; and paRicularly 
I wish to congratulate the Speaker for 
baving spotted him as tbe right perSOD'to 
discharge these functions. I am also very 
happy that the Minister has found it 
possible to be entirely cooperative aad make 
himself entirely one with the whole of tile 
House-.. aJJ tbe paTties t-ogetber. Tbut 
you. 

MR. DEPUTY SPEAKER : The ques
tion is : 

• 'That .the Bill, as amended, be 
paased." 

The Motion ••• a •• ,ted. 

............ 


